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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 949 OF 2024

IN THE MATTER OF:

LAXMI NARAIN
... APPLICANT
VERSUS
MUNICIPAL CORPORATION GHAZIABAD & ORS.
... RESPONDENTS
INDEX
S. NO. PARTICULARS PG. NO.

1. | AFFIDAVIT-IN-COMPLIANCE ON BEHALF OF 1-3

RESPONDENT NO. 1 /  MUNICIPAL

CORPORATION GHAZIABAD

2. | ANNEXURE A:

A COPY OF THE PHOTOGRAPHS 4-6

DEMONSTRATING THE CLEARING OF THE

SAID PREMISES

3. | ANNEXURE B:

A COPY OF THE REQUEST FOR PROPOSAL

FOR CONSTRUCTION OF ZONAL OFFICE

4. | ANNEXURE C: | 3
A COPY OF THE ACTION TAKEN REPORT

éf/ FILED BY

AN
MALAK BHATT
ADVOCATE FOR RESPONDENT NO. 1
C-2 THIRD FLOOR NIZAMUDDIN EAST
NEW DELHI - 110013
E: malak@malakbhatt.com
M: +91-9650592002
FILED ON: 04 .07.2025
NEW DELHI
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 949 OF 2024

IN THE MATTER OF:
LAXMI NARAIN

... APPLICANT
VERSUS
MUNICIPAL CORPORATION GHAZIABAD & ORS.
... RESPONDENTS

AFFIDAVIT-IN-COMPLIANCE ON BEHALF OF RESPONDENT NO. 1/
MUNICIPAL CORPORATION GHAZIABAD

MOST RESPECTFULLY SHOWETH:

|, Avanindra Kumar , s/o Yogendra Singh, aged about 43 years, working
as Additional Municipal Commissioner of Municipal Corporation of
Ghaziabad, presently in New Delhi and do hereby solemnly affirm and

declare as under:

1.1 am the Additional Municipal Commissioner of Municipal
Corporation of Ghaziabad and fully conversant with the facts and
circumstances of the present case and therefore competent to sign
and depose the present Aﬁidavit.

2. The captioned me 3 Ld. Tribunal on
04.03.2025 whereb ased to direct the

Respondent No. 1t ffect that the entire
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MSW dumped at the site will be cleared within 2 months along with
the action taken report for the same. It is to be noted that the present
application alleges the issue of illegal secondary collection point
which has been set up near Apsara border of Ghaziabad adjoining
Delhi on G.T. Road at District Ghaziabad [‘said premises’]. The
allegation in the present application was in respect of
mismanagement and illegal throwing of garbage at the said
premises.
. It is humbly submitted by way of the present undertaking that the
‘'said premises has been cleared completely and accordingly
remediated by the Respondent No. 1 as per the rules and
regulations.
A copy of the photographs demonstrating the clearing of the said
premises has been marked and annexed herewith as ANNEXURE
A.
. It is further submitted that the said premises after clearance has
been proposed to be utilised as a Zonal Office for Ghaziabad
yoration. The request for proposal for Construction of
at Mohan Nagar, Ghaziabad has been issued via
No. 80/Nirman/2025-26 dt. 24.06.2025.
Request for Proposal for Construction of Zonal Office

(ed and annexed herewith as ANNEXURE B.



173

——

5. Moreover, as directed by this Ld. Tribunal vide the Order dt.
04.03.2025, the action taken report is being annexed herewith for
the perusal and consideration of this Ld. Tribunal.

A copy of the Action Taken Report has been marked and annexed
herewith as ANNEXURE C.

6. | state that everything stated above has been stated by me in my
official capacity based on and derived from the official records
maintained by the Municipal Corporation Ghaziabad in the official
capacity and | state that nothing material has been concealed
therefrom.

7. | state that the annexures annexed herewith are true copies of their

respective originals.

VERIFICATION

Verified at C ; of July 2025 that the

contents of the above affidavit from paragraphs 1to 7 are believed to be
true and correct to the best of my knowledge and belief.

"
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